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COMMITTEE ON ATE MEM- COMMITTEE ON PUBLIC UNDER-
BERS' BILLS AND LUTIONS TAKINGS

TWENTY-THIRD REPORT

SHR] G. LAKSHMANAN (Madras
North) : I beg to present the Twenty-
third Report of the Committee on Pri-
vate Members' Bills and Resolutions.

PUBLIC ACCOUNTS COMMITTEE

THIRTY-SEVENTH, FORTY-SECOND AND
FORTY-FOURTH REPORTg

SHRI XK. P. SINGH DEO (Dheaka-
nal) : I beg to present the following
Reports (Hindi and English versions)
of the Public Accounts Committee :—

(1) (i) Thirty-seventh Report on
Wasteful Expenditure on procure-
ment of imported Aircraft spares
and infrucluous expenditure on pro-
curement of defective ammunition
(Ministry of Defence),

(ii) Fourty-second Report on Un-
authorised occupation of salt land—
Bharpur Salt Works and Dry Hyd-
rated lime and clay pozzolang plants
{(Ministry of Indusiry and Ministry
of Works and Housing).

(iii) Forty-fourth Report; on Cus-
toms Receipts—Ministry of Finance
(Department of Revenue).

-

ESTIMATES COMMITT@E

SIXTEENTH REPORT

SHRI 8. B. P. PATTABHI RAMA
RAO (Rajahmundry): I beg to pre-
sent the Sixteenth Report (Hindi and
English versions) of the Estimates
Committee on the Ministry of Exter-
' nal Affairs-Overseas Indians in West
Asia, Sri Lanka, Malaysia, Burma,
Indonesia and Singapore—Part I—
West Asia,

TWENTY-FIRST REPORT ANp MINUTES

SHRI BANSI LAL (Bhiwani): I
beg to present the Twenty-first Re-
port (Hindi and English versions) of
the Committee on Public Undertak-
ings on Rashtriya Chemicals and Fer-
tilizers Ltd. and Minutes of the sit-

tings of the Committee relating
thereto,
g
COMMITTEE ON GOVERNMENT
ASSURANCES
FIRST REPORT

SHRI JAGANNATH RAQ (Ber-
hampur): I beg to present the
First Report (Hindi and English ver-
sions) of the Committee on Govern-
ment Assurances,

COMMITTEE ON THE WELFARE.
OF SCHEDULED CASTEs AND
SCHEDULED TRIBES

FOURTEENTH AND Frr‘rsm!"ﬁnmnrs

SHRI R. R. BHOLE (Bombay
South Central): I beg to present
the following Reports (Hindi and
English versions) of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes:

(i) Fourteenth Report on the Mi-
nistry of Finance, Department of
Economic Affairs (Banking Divi-
sion)—Credit Facilities for Sche--
duled Castes and Scheduled Tri-
bes.

(ii) Fifteenth Report on the Mi-
nistry of Home Affairs—Working of
Integrated  Tribal Development
Projects in Orissa,

MR. SPEAKER: What do you want
to say, Sir Under what section?

SHRI JYOTIRMOY BOSU: Sir, I
would like to draw your kind atten--
tion to Article 124,

MR, SPEAKER: We can discusg it.
You come to me.
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SHRI JYOTIRMOY BOSU: Sir,
this is a matter of the House to con-
sider because we are suffering from a
serious dlsability. J want to make a
submission, Sir. o

MR. SPEAKER: Well, first come
to me. I wil]l see if I need any
guidance, 1 will. also have it before
it is raised in the House.

SHRI JYOTIRMOY BOSU: Let me
make a point, Sir, a judge of the
Supreme  Court shall not be removed
from his office, except by an order
of the President, passed after an ad-
dress by each House of Parliament
supported by a majority of the total
membership of that House..,

MR. SPEAKER: Mr. Bosu, you
come to me first. '

SHRI JYOTIRMOY BOSU: Let me
finish my submission, Sir. I am not
damaging anybody. I assure you..

MR. SPEAKER:
with you. .

SHRI JYOTIRMOY BOSU: But, Sir
I am telling you the serious lacuna.

MR. SPEAKER: I want full dis-
cussion. But T want to satisfy mysclf
before you raise it. You come to me.

S_’HRI JYOTIRMOY BOSU: May I
assist you, Sir, I also draw your kind
attention.

MR. SPEAKER: Assist me. Your
assistance is welcome. You come to
me,

Let me discuss

12.19 hrs, »
MATTERS UNDER RULE 377
(i) FICTITIOUS FIRMg rormmc N

DELHI CHEATING, PEOPLE ON THE

PRETEXT OF PROVIDING EMPLOY-

MENT,
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(ii) FINANCIAL ASSISTANCE FOR THE
CONSTRUCTION OF ROAD BETWEEN
HaLpia aND FARARKA IN WEesST
BENGAL. i
PROF. SATYAGOPAL MISRA

(Tamulk): Under rule 377, I wish to
raise the following matter:

The construction of a 280 Km, arte-
rial road between Haldia and Farakka
in the State of West Bengal connect-
ing N.H. 34 and N.H. 41 and crossing
N.H. 2 and N.H. 6, including four
bridges, is of much public, economic,
industrial and commercial impor-
tance.

If the said road is constructed, the
present road length between Haldia
and  North-Eastern States—Assam,
North Bengal, North Bihar, Sikkim,
Bhutan, Nepal and Arunachal Pra-
desh will be shortened by at least 80
—100 Kms. No doubt, this would en-
gender tremendous advantages and
benefits to trade and commerce, not
only for the State of West Bengal,
but also for the whole of North-
Eastern region of our country, In
fact, the proposed road mostly follows
the alignment of Gour to Puri Bad-



